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BEFORE THE NATIONAL GREEN TRIBUNAL

SOUTHERN ZONE, CHENNAI
(Through Video Conference)
Appeal No.55 of 2022 (SZ)

IN THE MATTER OF

Lukose K T Alias Luka and Another ...Appellant(s)
Versus

MOoEF&CC, and Ors. ...Respondent(s)

COUNTER AFFIDAVIT ON_ BEHALF OF THE MINISTRY OF
ENVIRONMENT, FOREST AND CLIMATE CHANGE (RESPONDENT

No. 1)

MOST RESPECTFULLY SHOWETH:

I Dr. Murali Krishna, currently working as Scientist “E” in the Ministry of
Environment, Forest and Climate Change (MoEF&CC), Integrated Regional Office,
Bengaluru, do hereby solemnly affirm and state as under:-

1. That I, in my official capacity of Scientist “E” in the Ministry Environment,

Forest and Climate Change, Bengaluru i.e. Respondent No. 1 in the above

mentioned matter, am conversant with the facts and circumstances of the case
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Scientist "E* / Additional Director (S)
Ministry of Environment, Forest & Climate Change
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on the basis of official records, and as such authorized and competent to swear

this affidavit.

. It is submitted that a short affidavit is being filed by the answering respondent
at this stage and craves leave and liberty to file a detailed Counter Affidavit to

the aforesaid application, as and when required.

. That the appellant has filed the present appeal challenging the Environmental
Clearance granted by the 2nd respondent i.e State Environment Impact
Assessment Authority, to the Sth respondent i.e. Sri Rajeevan for Survey No. 5
of Thimiri Village, Taliparamba Taluk, Kannur District, Kerala, for conducting
mining project in Thimiri village of Kannur District. The applicant has further
stated that R-5 has suppressed material facts in Form-IM application, Form II

application, prefeasibility report and other documents.

. The applicant has further stated that the land is a Government land assigned
under the Kerala Land Assignment Rules, 1964 specifically for agricultural
purposes. As per the Judgment of Division Bench of Kerala High Court in WP
(Civil) No. 11249/2010, such lands cannot be used for any other purpose like

mining / quarrying. This aspect and information was deliberately concealed in

Form-1M in Sr. No.3 of Environmental Sensitivity. Q&\ YQ \(
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(VXN Y o\ ——9_'___

Dr. Murali Krishna Chimaia
Scientist "E" / Additional Director (5)
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5. That, the Ministry issued Environmental Impact Assessment (herein after
referred as “EIA”) Notification dated 14th September, 2006 which requires
certain projects to obtain prior Environmental Clearance (“EC”) before any
construction work in case of new projects or expansion and modernization of
existing projects or activities. The Schedule to the Notification details the

categories or projects or activities which require prior environmental clearance.

6. That the Answering Respondent vide notification S.0. 637 (E) dated
28.02.2014 delegated the power to issue show cause notice to project
proponents in case of violation of the conditions of the Environmental
Clearances issued by the said Authorities to projects or activities within their
jurisdiction. Copy of the Notification S.0. 637 (E) dated 28.02.2014 is marked

and annexed herein as ANNEXURE R1/1.

7. That, the answering Respondent in exercise of the powers conferred by sub-
section (1) and clause (v) of sub-section (2) of section 3 of the Environment
(Protection) Act, 1986 (29 of 1986) read with sub-rule (4) of rule 5 of the
Environment (Protection) Rules, 1986, the Central Government made further
amendments in its parent notification dated 14.09.2006 vide Notification having
S.0 No. 3611 (E) dated 25.07.2018 wherein, a detailed procedure for

preparation of district survey report as well as procedure for preparation of
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district survey report of minor minerals other than sand mining or river bed
mining has been mentioned. In the “Appendix X” of the Notification detailed
procedure regarding preparation of DSR and report of minor minerals other than
sand mining is mentioned. The Copy of the Notification having S.O No. 3611

(E) dated 25.07.2018 is annexed herein and marked as ANNEXURE R1/2.

. That in the matter of Civil Appeal no. 3661 of 2020 in State of Bihar vs Pawan
Kumar this Hon’ble Court vide order dated 10.11.2021 emphasized on the
importance of DSR. The DSR is required to be prepared before the auction/e-
auction/ grant of mining lease by Mining Department or Department dealing
with mining activity in the respective States. The sub-divisional committee
consists of various officers from Revenue Department, Irrigation Department,
State Pollution Control Board, Forest Department and Geology Mining
Department of the State Government as they are better equipped to visit the

sites and prepare the draft DSR for the concerned district.
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13. We further find that when the 2020 guidelines as well as the
notification issued by MoEF and CC of 2016 itself provide for constitution

of sub-divisional committees comprising of the officers of the State
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Government from various Departments for identification of the potential
sites for mining, there would be no necessity of the DSRs being prepared
through private consultants as directed by the Tribunal in the impugned
order. The sub-divisional committee consists of various officers from
Revenue Department, Irrigation Department, State Pollution Control
Board, Forest Department and Geology Mining Department of the State
Government. They are better equipped to visit the sites and prepare the
draft DSR for the concerned district. Apart from that, preparation of DSR
through private consultants would also unnecessarily burden the public
exchequer. We are therefore of the view that the direction in that regard
issued by the Tribunal requires to be modified. We are further of the
considered view that until the DSRs are finalized and granted approval by
SEAC and SEIAA, it is appropriate that certain necessary arrangements
are permitted so that the State can continue with legal mining activities.
This apart from preventing illegal mining activities would also ensure that
the public exchequer is not deprived of its share in legalized mining.
. s >

Copy of the Hon'ble Supreme Court order dated 10.11.2021 in Civil Appeal no.

3661 of 2020 in State of Bihar vs. Pawan Kumar is marked and annexed herein

as ANNEXURE R1/3. Q\YQN AN &Lo
s~
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9, That the Answering respondent vide notification S.O. 1886 (E) dated
20.04.2022 states that environmental clearances of all minor mineral shall be
dealt at State level irrespective of mine lease area. Copy of the Notification S.0O.
1886 (E) dated 20.04.2022 is marked and annexed herein as ANNEXURE

R1/4.

10. That it is respectfully submitted that State Department of Mines and Geology is
the Nodal Authority in the State for dealing with the allotment of mining leases
under the Mines and Minerals (Development and Regulation) Act (MMDR Act)
and is entrusted with the enforcement and regulation of mining operations in a
State including illegal mining. Further, the State Government is empowered
under Section 23 C of the Mines and Minerals (Development and Regulation)
Act 1957(MMDR Act) to make rules for prevention of illegal mining,
transportation and storage of minerals and the State Department of Mines &
Geology is the nodal authority in the State for dealing with the allotment of
mining leases under the MMDR Act and is entrusted with the enforcement and

regulation of mining operations in a state.

11. That is humbly submitted that, the State Pollution Control Board is the Nodal
Authority in the State for dealing with cases related to pollution or environment

management coming under the purview of the Water (Prevention and Control of
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Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981

and the Environment Protection Act 1986.

12.That in view of the aforementioned facts and circumstances, this Hon’ble Court

C\‘\\QM\\L‘C\SL{)
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Dr. Murali Krishna Chimata
Scientist "E" / Additional Director (S)
Ministry of Environment, Forest & Climate Change
Integrated Regional Office
Kendriya Sadan, Keramangala
Bengaluru - 560034

may kindly be pleased to pass appropriate order(s).

VERIFICATION

Verified at Bengaluru on this 19" day of December , 2022 that the contents of this
affidavit based on official record(s) maintained and information available in the

office are true and correct, no part of it is false and nothing has been concealed there
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Integrated Regional Office
Kendriya Sadan, Koramangala
Bengaluru - 560034
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8 ANNEXURE-R1/1
REGD.NO.D.L.-33004/99

I Fo Elo TeA0-33004/99

Che Gazette of India

EXTRAORDINARY
9T 1I—4dvus 3—39-GUs (ii)
PART II—Section 3—Sub-section (ii)

TR |yt
PUBLISHED BY AUTHORITY
|, 545] 73 faeett, drrerem, W 4, 2014/®TS 13, 1935
No. 545] NEW DELHI, TUESDAY, MARCH 4, 2014/PHALGUNA 13, 1935

qaterer 3R ' "Wy

g
¢ feeett, 28 wlE, 2014

WL, 637(3).—H=T AHR, AR (Tarwn) fufmm, 1986 (1986 T 29) &1 ORI 23 BRI Wead el
1 FEM wA g I AfufEm woam 5 # ond v fifeq wfwwl w wEieRer (wen) sifufm, 1986 oA 3 #
IT-4RT (3) F A FEF GER gN Nfed U MU 9t T iR Wewgers waferor e wifvsl (R Ta
T YA, I WIS FF T §) FI I WiHwwl grn st st # sfew ufomnet a1 e wernt
T A OO M W vl & faEH w1 awn W GRESH YSEH # RO gdel AeE S w W a9l
WV & AYA fF I TR v % 10 ToEsE # Sfaee #1991 Se efutiEy 3 4w § @
Sysyl ® wWE sTacia @ "W, A HET GER F T H diw Ga o T el smavas 2, afk onfud @
aﬁmﬁ%%maaauﬁﬁmmmaﬁaﬁwmmmmﬁﬁm@mmﬁmaﬁé@ﬁ&m

I wW F OV F GRS S 2
[E. S-11013/2/2013-3T% T (378) ]
ST T, WY whaa

MINISTRY OF ENVIRONMENTAND FORESTS
NOTIFICATION
New Delhi, the 28th February, 2014

S.0. 637(E).—In exercise of the powers conferred by section 23 of the Environment (Protection) Act, 1986 (29 of
1986), the Central Government hereby delegates the powers vested in it under section 5 of the said Act to all the State and
Union Territory Environment Impact Assessment Authorities (Hereinafter referred to as the said Authorities) constituted
by the Central Government under sub-section (3) of section 3 of Environment (Protection) Act, 1986, to issue show cause
notice to project proponents in case of violation of the conditions of the envioronment clearances issued by the said
Authorities to projects or activities within their jurisdiction and to issue directions to the said project proponents for
keeping such environment clearances in abeyance or withdrawing them, if required, for violations, subject to the condition
that the Central Government may revoke such delegations of powers or may itself invoke the provisions of section 5 of the
said Act, if in the opinion of the Central Government such a Course of action is necessary in the public interest.

[No.J-11013/2/2013-1A. ()]
AJAY TYAGI, Jt. Secy.
950 G1/2014 (1)
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ST
2 feeetl, 28 wEd, 2014

TRIIM, 638(3). —H =TT GIHR, TITE0T (TT&on) AfUam, 1986 (1986 F129) HT U 19 H WS (F) 20 T

vifemal &1 WA FTd gL I i IR P FASH F T 399 SUES 9 IR0 & WY (3) H 3 ¥ TiE B 9 Sfeatad
SRR % WY 39 RN % WY (2) § Sfetfaa Wit @1 sfuw ) wiitga s

|t
Y &5 BEiSeauIE Beat; STl
(1) (2) 3)
1. TiETT (TRETT) SAfufTam, 1986 Y U 3 HTUEW (3) B qyul 759 91 HY wsd
3 HE1 THR g Sd T 91 T Toaes Tl qaiew
FHMEE W (TE.EARTT,)
2 et 3R 5 WA (THANETE.) & Rl R wrledl | waferw iR w9 Waerm g wen-
o 3 1 PR, 99 GEE A W UM g 9 W faiAivea Wi seier i et
[d. 9-11013/2/2013-31% € (21E) ]
Y T, WY i

(S]

NOTIFICATION
New Delhi, the 28th February, 2014

S.0. 638(E).—In exercise of the powers conferred by clause (a) of section 19 of the Environment (Protection)
Act, 1986 (29 of 1986), the Central Government hereby authorises the Authority or officer mentioned in column (2) of the
Table hereto for the purpose of the said section with the jurisdiction mentioned against each of them in column (3) of that
Table:

TABLE
S.No. Authority/Officer Jurisdiction
@ 2 ©)
L. State or Union Territory level Environment Impact Whole of State or Union Territory

Assessment Authority (SEIAA) constituted by the
Central Government under sub-section (3) of section
3 of the Environment (Protection) Act, 1986.

2. Any Director, Conservator of Forests or Additional Jurisdiction of the Regional Office as
Principal Chief Conservator of Forests Posted in decided by the Ministry of
any of the Regional Offices of the Ministry of Environment and Forests

Environment and Forests (MoEF).

[No.J-11013/2/2013-IA. (I)]
AJAYTYAGI, Jt. Secy.

Printed by the Manager, Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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HaEt Fo Elo To-33004/99 REGD. NO. D. L.-33004/99

Che Gazette of India

EXTRAORDINARY
T [I—avs 3—39-QUs (ii)
PART II—Section 3—Sub-section (ii)

IR | Wi
PUBLISHED BY AUTHORITY

|, 2827] 7§ feoelt, quan, 18 25, 2018/H@UT 3, 1940
No. 2827] NEW DELHI, WEDNESDAY, JULY 25, 2018/SHRAVANA 3, 1940

TR, I AR ATy IRad 7y

FftrgEmT
72 AT, 25 TS, 2018

FLLAT. 3611(H).—TTXT TLHIT F T GATLT ST a7 HATAT HY AFAGAAT . F.31, 1533(1)
e 14 Fday, 2006, 9T F TSI, FETER, 96 10, @ 3, Iu@e (i) § (R 3a# 30% 741 S
ATGAAT FigT 74T &) THTAT ¥ 75 ofF, Forees g0 & wata<r et % @9y 7 e s Fraw g ;

T ATETT, a9 ST FTAar] TREdad #arad § I ATSEEAT F7 AT 141(3) g 15 S=ad,
2016 g "enfara o 8, s o @fasit F g S adwor R G s & gt 1 f{fee far
T™E;

ST Tt R g SET 3 =T ¥ 2015 fi e @t (ferdue) dear 1806, w@Eom
FATH AES 57 UF d77 F Ao § e A= (fremsee) 9. 2013 £ 290, 367 TAR forewaw sam
HIET ST TF A F ATHA |, 3T aral & a0, aa 11 &%, 2018 i 19 S, 2018 *F sA3er # areg
37 T & fre o afasit 3 g e afeor fdré g w0 a1 a1 o6 @ & e o afsn f Ber
ey R da w9 F o afteat #1 gamraee w1 % forw o g sivar Rer aatar g
et sifereeor si T fEreras geaiw afafs #ir Pea R g

R FT g | B & watewor (weem) [Reaw, 1986 % fAaw 5 % suffaw (3) F @ (%) ¥
e =T 3 Fr e & SR T et g

T FT T, gataer (Heern) fFaw, 1986 ¥ fAaw 5 % sufRaw (4) F @y afda wafa<or
(veror) srfarfaae, 1986 (1986 T 29) FY amer 3 Fit ITLTT (1) i ITHT (2) F ET (v) T TaT afenar
FT IANT Fd G AT TLH F TEIATT AT ST a7 Hamad it Tfeg=ar €. #r.am. 1533() arfia
14 Rrda, 2006 # fFafaiad s dermae Fdr €, i -

4250 GI/2018 (1)
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I arfergeaT # affore 10 % v v Al war s, srafq -

“aRfire 10
(= 7 (iii) () 2]

AT G AT 74T O " % forg e wrdferor Ry e w3 % forg wizkar

fSrer gFerr RO §9 F 1 qEg 39T (FOfT a1 @R & o Anteds frgiat F s
et i gfae s g -

IFAT AT THIE & &A1 T TgAM, el @I i AT 6T AT FhaT g ; 3T JeEw F e fit

qgaT AT AFELEAT gt e fasraat & Feweqar sef @ = & yfiftg B s =g o sag fi
FTTUS T T TAT TIT IH &5 | G & TETG HLUS F (010 0T FHl AFATT HAT |

P 3 Frmforfr soe 27

(1)
(2)
(3)
(4)
©)
(6)
(7)
(8)
9)

ST |
S & @A FEEaTa #1 fRAgEe

srafRufa & st derar € srafer afga e & @A agt i 9=t
fOreger i o & e TR a7 e 6 S

e i ad 3 Fraw a1 31 3T 3 At 'f s F Iaared F =
Frer &t et # aorse g FF wiehar
IEEEIRIPIR B EC

fSrer # 5 ITAT 7 e A, F, = 7, mm e afe

forer it spnffer fafer

(10) ATEET F4T ;
(11) ST % @efter |9aT |
ats % sl foae & Fafefeg safEe g

() For=maTT 7€) a7 4T 37 o=y X@ F =i & AN
(@) fremaTe 3 a1 e a1 T ST A ST ;
() e Femr Y@ & w92t % A i 9y |

e gataor dura Rt s g af¥sme B ar f=E fanr ar a1 @B ar $F
Frafor Bramr av o 1S 71 qeE daed B At @aa B wnfy i wgrar & G § adeo G

ST |
&y At ¥ faor afge fwmdt sorft
FHE., | AR FTATH fArerra & o o gfter Femfaa &=
(= fEerifieT)
(1)
(2)
gyt Afat < et i e faveand
FH |, | TET AT 4T T ATH B § o 4TS | SEA FTEAH IET F T I HATS

(Freirfiez #)

(1)
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[9rT II-ET2 3(ii) ] YA T 99 STEERT 3

et ge % fou | w@Rugesfau |afs ge 5 o | afw ge 5 o |aww 9/ aflbw
e g mar =447 | fmfeer o | R o oo | Rerfeer B | saar (difes @3 #)
T T T AT T AT A AETE | & A Ed | T & (3 | (F9 @RS dHar v
(Fretrfiex ®) | =ters (diex #H) ez #) 60 wfaera)

gfee &war

dree? (it =) X (HifeeF =) T (i ) FA @ ART @ @

(+fife =)

Tt ST

FHH, |[A4l AT (@A ge F | @AW ge F [N | @he ge F | @he ge | @ IRy
T oo fAerfier | Rwfrer o o oo AwfRer | oo | gwaar
frar mar &t (g Fir  Farg | o e g A | Bl | (fiftw @@ )
AT YT T AT | (FRreirdie ) deg dlEr [T o |((@w w@lw
(Frex #) g (T | gHar T 60

(1)
(2)
e F
forg
T

37wt |afafa, S (i) ST sarht aftee (i) FafefEa By s sttt @) FfEe e @) ass
yguor R a1 ar wfwfy (1) a= feer (@) 9-RBEe 9 g afgwrd & s awh, g = F g
IIGHAT AT @AF Hl TATUZ FA & o TelF =411 #1, e e aatawor Pt o1 aaEga G mr g,
T FGA |

G AT FY WIAET FA & forg sifiga RAfyr

GAT AT Y FATAT T it T4 A TL AT T F AT &F + -3 % srenn< 9T £ qrwft |
v Rl oiiw srafeafy, @ww Fvg =t st i afarfea G smoar | G =<6 ar g & affsi F g9
faffey s-snsfa s i s wet % smare ax R s aar €, 98 G ffe = ar g F d
50 & 60 Tfderd &1 qaT © | STL0TY T Terst oAl § @ias g9, S drees, 74t § o0 1, a1 Al
TUF Hie I% TaTEA @it 49T S7aT 8 | 977 §6eh 9 79 AT aorge Fr et fafre 7t av g fraffs
&THAT T TIVET FLT THT TIFLE FEAT AT £ |

T waeror Rare o § T it ST $iR 59 T #F 9fedqs A § Felae] § e §
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AT UF T TEFT @r qrer a4 39 21 29 F form G A Fmare w i 9 B smom ) owm
feeqfirat o for=me B stroem qum af? &t arar strar & o S vtz dere Rt s g e

AT 3 i T Y ST et siftw R # <@ afenfer B s

e aderor e watawor A, fdiet o geais afarsmre St 391 S 7 smem a9l |

e it weis g a9 § UF 1 sr=rae B S |

I1. TS & AT 7S qF " & R oy @fAsit F forg e aFwrr R o s i s

v e fae F° e 7 weds sitor &f{sr & forn qorg = & S B sroe @ 395 g
ufeers S # Forae? & Fraiad § Iq6t UF I Tt TaT IO q9T 3% 21 29 ¥ e {er f J=wre
= At qrez o s | e feeafrt ax R e s qer 3y @€t arar star & 9 fer ggtawor
e Rrerteor wnferaeor g gy 7re F e e fy s Al wafdw foad § sf aftafem G s

AT @A AT At a1 @A & 3 oy @ it 3 oo S w&eor froré S aftfa dueht ¥ aqar

T G AT 74 7 G & vy oy @ fAsit 3 forg e adeor RNE da w3 a1 9w
(1) w&qTanT;
(2) Forar & @A gt T g ;
(3) forer =T ATRITCOT ST
(4) Forr & apnffa fRufar
(5) fRr=ms fRogmae et ;
(6) orer & o ST 7 e : A9, W, T2 T, @1 e
(7) o # wag 5t sfw syfaema ster 7 afigew
(8) forer ® &t afvy siiw Srary fRafar
(9) =t g ¥ sar ey & g w2t % =1t -

T . gAS  FT | USAR AT | TSR AT | @AF UST | @A 9 HT | @A U T | @A 9 AT
aH qm\ I ST | agEe CES Fate srafer
HOF HEAT | AR €T | (FRAT H) | (IEfE) | (veengEa
waE | | . LEIEaL)!
¥ |9% |§¥ |TF
1 2 3 4 5 6 7 8 9 10
G YA & | et Fftea/i-Fiteg | wiawfiT g Uz A | @eaw dr R
T gAY | (FEefei- et s | safeafy (geht/faem)
ariE Fraefier T (g afF gf | (sreaier T
afr ¥ foo ar  ugiEer | gerdaw)
ot w9 (EEAL I G Gl
Frsfier) F AT A

afed o= ger

12
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15
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YRA 1 TIH : STHIYROT 5

(10)
(1)
(12)
(13)

e 7 ot F 2w s = a1 e

et i o 3 S Seare B o i wfe F =iy

IESEIRCIEER GRS
ﬁ?ﬁﬁaw%wﬁfﬁﬁmmw%mﬁﬁwﬁﬂwﬁﬁ:--

FH G,

af s &1
T

TERE H | AT T | T OF | dfed | wnerd oF | 394 G 93 &
qH UTCE AT | e #F | Phr o | Y dwar | (R
T UF | 9T US| qi @ e #7-Fftea)
qUh qg FT T

e

(srerier wH
GRS

2 3 4 5 6 7 8 9

(14)
(15)
(16)
(17)
(18)
(19)

(20)
(21)

(22)
(23)

(24)
(25)

(26)
(27)

orer & ety ot @fae e

forer § Suersyr @faer i @t /3
GIAST T STATT ;

feer it ot ¥ e wfast i wi sie o ;
et % st o Reifia afis oy

w%%ﬁ,a@aﬁa@mm%wﬁaﬁa@ﬁﬁw&aﬁuﬁ(wﬁwaﬂr
T9TTAT) ;

foret & wififParfaet ammefier a7, afy #18 ar ;

THTLT (AT, T, eAfA, HaT, Tty s gy, TSI, F, a7 o1fR) 9% @ Frdwary
T YT ;

TATAT 9T GAT HATT FT 9 A 35 g IT=rrens gura

wﬁmwéﬁﬁgﬁ:mwﬁﬁﬁﬁwﬁsﬂtﬁﬁaﬁ,mﬁaﬁmﬁw%
TTHIR) AT SAETE F T2 & Fratfeaa fmr mar

sifew fRufor ua smaar e o

ﬁfﬁﬁmmﬁmwgﬁ%aﬁ%(ﬁﬁﬁﬁvqﬁa&ﬁm%ﬁﬁﬁ%ﬁaﬁmaﬁ%w
HT TET FLA ¥ AFETHAT ) ;

ﬁﬁﬁqﬁ@m@%mﬁﬁwﬁwaﬁrﬁa@ﬁw;
FIE T AT |

Wqﬁmmﬁmwﬁw(éﬁmﬁq@ﬁﬁﬁrﬁwaﬁwﬁ%ﬂﬁwﬁ%ww

HEfET TS AR F @ dik afem

W%W&?ﬁﬁmﬁw&'ﬁéﬁwﬁﬁ?ﬁvm%ﬁ

afefera T @t |

o e fedtd qafawofir e, &ﬁﬁﬁﬂwmaﬂrqﬁvﬁmﬁ%m%ﬁqw
@Tﬁiﬁﬁéﬁmmaﬁﬁ@mwwslmm”l

[FT. . T-11011/26/201 8-3TEU-11(Tw)]
AT AT, Hqeh afae
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 25th July, 2018

S.0. 3611(E).—Whereas by notification of the Government of India in the erstwhile Ministry of
Environment and Forest issued vide number S.O. 1533(E), dated the 14" September, 2006 published in the
Gazette of India, Extraordinary, Part II, Section 3, Sub-section (ii) (hereinafter referred to as the said
notification) directions have been given regarding the prior environmental clearance;

And whereas, the Ministry of Environment, Forest and Climate Change has amended the said
Notification vide S.0. 141 (E) dated 15" January, 2016 wherein the procedure for preparation of District
Survey Report for minor mineral has been prescribed,;

And whereas, the Hon’ble High Court of Jharkhand at Ranchi in its orders dated the 11" April, 2018
and 19" June, 2018 in W.P. (PIL) No. 1806 of 2015, in the matter of Court on its Own Motion Versus the
State of Jharkhand & Others with W.P. (PIL) No. 290 of 2013, in the matter of Hemant Kumar Shilkarwar
Versus the State of Jharkhand & Others, has inter-alia directed the preparation of District Survey Report for
minor minerals other than Sand and Bajri or delegation of the powers for preparation of format of District
Survey Report of minor minerals other than sand and bajri to the State Government and/or District
Environment Impact Assessment Authority and District Expert Appraisal Committee;

And whereas, the Central Government hereby in the public interest dispense with the requirement of
notice under clause (a) of sub-rule (3) of rule 5 of the Environment Protection Rules, 1986,

Now, therefore in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section 2)
of section 3 of the Environment (Protection) Act, 1986 (29 of 1986) read with sub-rule (4) of rule 5 of the
Environment (Protection) Rules, 1986, the Central Government hereby makes the following further
amendments to the notification of the Government of India, in the erstwhile Ministry of Environment and
Forests vide number S.0. 1533(E), dated the 14" September, 2006, namely: —

In the said notification, for Appendix X, the following shall be substituted, namely: -
“APPENDIX - X
[See paragraph 7 (iii) (a)]
L PROCEDURE FOR PREPARATION OF DISTRICT SURVEY REPORT FOR SAND
MINING OR RIVER BED MINING

The main objective of the preparation of District Survey Report (as per the Sustainable Sand Mining
Guideline) is to ensure the following: -

Identification of areas of aggradations or deposition where mining can be allowed; and identification
of areas of erosion and proximity to infrastructural structures and installations where mining should be
prohibited and calculation of annual rate of replenishment and allowing time for replenishment after
mining in that area.

The report shall have the following structure:
(1)  Introduction;
(2)  overview of Mining Activity in the District;
(3)  the List of Mining Leases in the District with location, area and period of validity;
(4)  details of Royalty or Revenue received in last three years;
(5)  detail of Production of Sand or Bajri or minor mineral in last three years;
(6) process of Deposition of Sediments in the rivers of the District;
(7)  general Profile of the District;
(8) land Utilization Pattern in the district: Forest, Agriculture, Horticulture, Mining etc.;

(9)  physiography of the District;
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(10) rainfall: month-wise;

(11) geology and Mineral Wealth.

In addition to the above, the report shall contain the following:

(@)
(b)
()

District wise detail of river or stream and other sand source;
District wise availability of sand or gravel or aggregate resources;

District wise detail of existing mining leases of sand and aggregates.

A survey shall be carried out by the District Environment Impact Assessment Authority with the assistance of
Geology Department or Irrigation Department or Forest Department or Public Works Department or Ground
Water Boards or Remote Sensing Department or Mining Department etc. in the district.

Drainage system with description of main rivers

Area drained
S. No. Name of the River % Area drained in the District
(Sq. Km)
(D
(2)

Salient Features of Important Rivers and Streams:

Concession

concession (in
kilometer)

. Total Length in the District i Altitude at
S. No. Name of the River or Stream (in K} Place of origin Origin
8y
2
Average width Area
. . Length of arca of area Mineable mineral
Portion of the River or Stream | recommended recommended | Tecommended | porential (in metric
Recommended for Mineral for mineral for mineral for mineral

concession (in
meters)

tonne) (60% of total

concession (in mineral potential)

square meter)

Mineral Potential

Boulder (MT)

Bajari (MT)

Sand (MT)

Total Mineable Mineral
Potential (MT)

Annual Deposition
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S. River | Portion of the | Length of area | Average width Area Mineable mineral
i otential (in
No. or river or stream reCOmr{;cndcd of area —— potel (
Stream | recommended for mineral recommended for mineral metric tonne)
for mineral concession (in for mineral —— (60% of total
concession kilometer) concession (in square meter) mineral potential)
meters)
(1)
(2)
Total for the
District

A Sub-Divisional Committee comprising of (i) Sub-Divisional Magistrate, (ii) Officers from (a)
Irrigation department, (b) State Pollution Control Board or Committee, (c) Forest department, (d) Geology or
mining officer shall visit each site for which environmental clearance has been applied for and make
recommendation on suitability of site for mining or prohibition thereof.

Methodology adopted for calculation of Mineral Potential:

The mineral potential is calculated based on field investigation and geology of the catchment area of
the river or streams. As per the site conditions and location, depth of minable mineral is defined. The area for
removal of the mineral in a river or stream can be decided depending on geo-morphology and other factors, it
can be 50 % to 60 % of the area of a particular river or stream. For Example, in some hill States mineral
constituents like boulders, river born Bajri, sand up to a depth of one meter are considered as resource mineral.
Other constituents like clay and silt are excluded as waste while calculating the mineral potential of particular
river or stream.

The District Survey Report shall be prepared in the district and its draft shall be placed in the public
domain by keeping its copy in Collectorate and posting it on the district’s website for twenty-one days. The
comments received shall be considered and if found correct, shall be incorporated in the final Report to be
finalised within six months by the District Environment Impact Assessment Authority.

The District Survey Report shall form the basis for application for environmental clearance,
preparation of reports and appraisal of projects. The Report shall be updated once every five years.

II. PROCEDURE FOR PREPARATION OF DISTRICT SURVEY REPORT OF MINOR MINERALS
OTHER THAN SAND MINING OR RIVER BED MINING

The District Survey Report shall be prepared for each minor mineral in the district separately and its
draft shall be placed in the public domain by keeping its copy in Collectorate and posting it on district’s
website for twenty-one days. The comments received shall be considered and if found fit, shall be
incorporated in the final Report to be finalised within six months by the DEIAA.

The District Survey Report for minor minerals other than sand mining or River bed mining shall be as
per structure mentioned below: -

FORMAT FOR PREPARATION OF DISTRICT SURVEY REPORT FOR MINOR MINERALS
OTHER THAN SAND MINING OR RIVER BED MINING

(1) Introduction;

2) overview of Mining Activity in the District;

(3) general Profile of the District;

4) geology of the District;

(5) drainage of Irrigation pattern:

(6)  land Utilisation Pattern in the District: Forest, Agricultural, Horticultural, Mining etc.;

surface Water and Ground Water scenario of the district;

)
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(8) rainfall of the district and climatic condition;
)] details of the mining leases in the District as per the following format: -
Sl. | Nameof | Name Address & Mining Area of Period of Period of Mining
No. the of the | Contact No. | lease Grant | Mining Mining lease lease
Mineral | Lessee of Lessee Order No. lease (Initial) (19/2™.. .renewal)
& date (ha)
From To Form To
1 2 3 5 6 7 8 9 10
Date of Status Captive/ Obtained Location of the Method of Mining
commencement | (Working/Non- Mo Environmental | Mining lease | (Opencast/Underground)
of Mining Working/Temp. Ciistive Clearance (Latitude &
Operation Working for P (Yes/No), If Longitude)
dispatch etc.) Yes Letter No
with date of
grant of EC.
11 12 13 14 15 16
(10)  details of Royalty or Revenue received in last three years;
(I1)  details of Production of Minor Mineral in last three years;
(12)  mineral Map of the District;
(13)  Ilist of Letter of Intent (LOI) Holders in the District along with its validity as per the following
format :-
(14)  total Mineral Reserve available in the District;
SL Name | Name | Address & | Letterof | Areaof | Validity Use Location of the
No. | ofthe of the | Contact No. Intent Mining | of Lol (Captive/ Mining lease
Mineral | Lessee | of Letter of Grant lease to Non- (Latitude &
Intent Holder | Order No. be Captive) Longitude)
& date allotted
1 2 3 4 5 6 7 8 9
(15)  quality /Grade of Mineral available in the District;
(16)  use of Mineral;
(17)  demand and Supply of the Mineral in the last three years;
(18)  mining leases marked on the map of the district;
(19)  details of the area of where there is a cluster of mining leases viz. number of mining leases,
location (latitude and longitude);
(20)  details of Eco-Sensitive Area, if any, in the District;
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(21)

(22)
(23)

(24)
(25)

(26)
27)

impact on the Environment (Air, Water, Noise, Soil, Flora & Fauna, land use, agriculture, forest
etc.) due to mining activity;

remedial Measures to mitigate the impact of mining on the Environment;

reclamation of Mined out area (best practice already implemented in the district, requirement as
per rules and regulation, proposed reclamation plan);

risk Assessment & Disaster Management Plan;

details of the Occupational Health issues in the District. (Last five-year data of number of

patients of Silicosis & Tuberculosis is also needs to be submitted);

plantation and Green Belt development in respect of leases already granted in the District;

any other information.

The District Environment Impact Assessment Authority (DEIAA) based on the nature and type of
minor mineral in the District may include the additional parameters in the District Survey Report in

consultation with the Department of Mines and Geology of the concerned State Government.

The District Survey Report shall form the basis for application for environmental clearance,

preparation of reports and appraisal of projects. The Report shall be updated once every five years™;
[F.No. L-11011/26/2018-IA-IT (M)]
GYANESH BHART], Jt. Secy.

Note : The principal notification was published in the Gazette of India, Extraordinary, Part II, Section 3,

Sub-section (ii) vide number S.0. 1533 (E), dated the 14" September, 2006 and subsequently

amended by :-
S.0. 1949 (E), dated the 13th November, 2006;

1.

L R

L T e e G
S 0% X N MR W N~ O

S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.

1737 (E), dated the 11th October, 2007;
3067 (E), dated the 1st December, 2009;
695 (E), dated the 4th April, 2011;

156 (E), dated the 25th January, 2012;
2896 (E), dated the 13th December, 2012;
674 (E), dated the 13th March, 2013;
2204 (E ), dated the 19th July 2013;
2555 (E ), dated the 21st August, 2013;
2559 (E), dated the 22nd August, 2013;
2731 (E), dated the 9th September, 2013;
562 (E), dated the 26th February, 2014;
637 (E), dated the 28th February, 2014;
1599 (E), dated the 25th June, 2014;
2601 (E), dated the 7th October, 2014;
2600 (E), dated the 9th October, 2014;

3252 (E), dated the 22nd December, 2014;

382 (E), dated the 3rd February, 2015;
811 (E), dated the 23rd March, 2015;
996 (E), dated the 10th April, 2015;




12

21

THE GAZETTE OF INDIA : EXTRAORDINARY [PART I—SEC. 3(ii)]

21.
22.
23.
24,
25.
26.
217.
28.
29.
30.
31
32.

S.0. 1142 (E ), dated the 17th April, 2015; |
S.0. 1141 (E), dated the 29th April, 2015;

S.0. 1834 (E), dated the 6th July, 2015;

S.0. 2571 (E), dated the 31st August, 2015;
S.0. 2572 (E), dated the 14th September, 2015;
S.0.141 (E), dated the 15th January, 2016;
S.0.648 (E), dated the 3rd March, 2016;

S.0. 2269 (E) dated the 1st July, 2016;

S.0. 2944 (E) dated the 14th September, 2016;
S.0. 3518 (E) dated the 23" November 2016;
S.0. 3999 (E) dated the 9" December, 2016; and
S.0. 4241 (E) dated the 30™ December, 2016.

RAKESH Oy signed by RAKESH

SUKUL 3;;?;3?18.07.26 18:53:39

Uploaded by Dte. of Printing at Government of India Press. Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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ITEM NO.1501 COURT NO.5 SECTION XVII

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Civil Appeal No(s).3661-3662/2020
THE STATE OF BIHAR & ORS. Appellant(s)

VERSUS

PAWAN KUMAR & ORS. ETC. Respondent(s)

(HEARD BY HON'BLE L.NAGESWARA RAO, HON'BLE SANJIV KHANNA AND
HON'BLE B.R.GAVAI, JJ.] IA N0.115437/2020-EX-PARTE AD-INTERIM
RELIEF and IA No0.115442/2020-EXEMPTION FROM FILING C/C OF THE
IMPUGNED JUDGMENT and IA No.115441/2020-EXEMPTION FROM FILING O.T.
and TA No0.115436/2020-PERMISSION TO FILE ADDITIONAL DOCUMENTS/
FACTS/ANNEXURES)

Date : 10-11-2021 These appeals were called on for pronouncement of
order today.

For Appellant(s) Mr. Azmat Hayat Amanullah, AOR
Mr. Rishi Kr. Awasthi, Adv.
Ms. Piyush Vvatsa, Adv.

For Respondent(s) Mr. Rajiv Shankar Dvivedi, AOR
Mr. Alok Sangwan, Adv.
Mr. Sumit Kumar Sharma, Adv.
Mr. Anurag Kulharia, Adv.
Mr. Sandeep, Adv.
Mr. Krishan Yadav, Adv.
Ms. Diksha Sharma, Adv.
Mr. S.K. Sarkar,Adv.
Mr. Rishabh Jain, Adv.

Mr. P.S.Patwalia, Sr.Adv.

Mr. Vanshdeep Dalmia, AOR
Ms. Natasha Dalmia, Adv.

Ms. Shevali Choudhary, Adv.
Mr. G.S.Patwalia, Adv.

Mr. Harshik Verma, Adv.

Mr. Sadapurma Mukherjee,Adv.

Signature Nol Verified

Oty Ms. Aishwarya Bhati, Ld. ASG

e Mr. Bimal Roy Jad, Sr. Adv.
Mr. Gurmeet Singh Makker, AOR
Mr. Anish Kr. Gupta, Adv.

Ms. Archana Pathak Dave, Adv.
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Mr. Arvind Kumar, Adv.
Mr. Aditya Singh, AOR
Mr. Shubham Singh, Adv.
Mr. Anubhav Singh, Adv.

Mr. Dharmendra Kumar Sinha, AOR
Mr. Ajit Upadhyay, Adv.

Mr. Rohit Kumar Singh, AOR

Ms. Sadapuran Mukherjee, Adv.

Mr. Rahul Kumar Gupta,Adv.

Ms. Chandni Arora,Adv.

Ms. Aditi Shahi, Adv.

Mr. Pankaj Bhagat, AOR
Mr. Sadapurna Mukherjee, Adv.

Mr. Anand Varma, AOR
Hon’ble Mr.Justice B.R. Gavai pronounced the
order of the Bench comprising Hon’ble Mr.Justice
L.Nageswara Rao, Hon’ble Mr.Justice Sanjiv Khanna and
His Lordship.

The directions issued by the Tribunal vide
judgment and order dated 14t October 2020, are
substituted as follows:

The exercise of preparation of DSR for the purpose of
mining in the State of Bihar in all the districts
shall be undertaken afresh. The draft DSRs shall be
prepared by the sub-divisional committees consisting
of the Sub-Divisional Magistrate, Officers from
Irrigation Department, State Pollution Control Board
or Committee, Forest Department, Geological or mining
officer. The same shall be prepared by undertaking
site visits and also by using modern technology. The

said draft DSRs shall be prepared within a period of
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6 weeks from the date of this order. After the draft
DSRs are prepared, the District Magistrate of the
concerned District shall forward the same for
examination and evaluation by the SEAC. The same
shall be examined by the SEAC within a period of 6
weeks and its report shall be forwarded to the SEIAA
within the aforesaid period of 6 weeks from the
receipt of it. The SEIAA will thereafter consider
the grant of approval to such DSRs within a period of
6 weeks from the receipt thereon;

Needless to state that while preparing DSRs and the
appraisal thereof by SEAC and SEIAA, it should be
ensured that a strict adherence to the procedure and
parameters laid down in the policy of January 2020
should be followed;

Until further orders, we permit the State
Government to carry on mining activities through
Bihar State Mining Corporation for which it may
employ the services of the contractors. However,
while doing so, the State Government shall ensure
that all environmental concerns are taken care of and

no damage is caused to the environment.

List the matter after 20 weeks.

(B.Parvathi) (Anand Prakash)
Court Master Court Master

(Signed reportable order is placed on the file)
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R . dtue.- 33004/99 REGD. No. D. L.-33004/99

Che Gazette of India

1.3, -31.0e.-H.-20042022-235241
CG-DL-E-20042022-235241

HATYTT
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PART II—Section 3—Sub-section (ii)

FUE EIRE: R EDIEIE
PUBLISHED BY AUTHORITY

H. 1795] 7% Reeft, oA, 8= 20, 2022/47 30, 1944
No. 1795] NEW DELHI, WEDNESDAY, APRIL 20, 2022/CHAITRA 30, 1944

THTET, 39 AR FTearg TREdw JAed

g
< fa==dt, 20 o9, 2022

FTAT. 1886(3).—F=Iq TTHT qATALT A a7 Fomr F qeadl #omag ®§ gaiaeor (w@en)
afafam, 1986 F1 amr (3) FY ST-amr (1) 3T IT-4TT (2) F T (v) F AT T af<egi FT TN Fd
g, gataor gATeTa Aaieer sfdg=ar, 2006 (P 36 3o gara Semdu srreg=ET, 2006 gl 147 3),
gfasrTat i wfawg y=nt F oo oF sataofir @5l smames a9 F foro, denr #1.8m.1533(3), ariE
14 =z, 2006 FTT TR i 21

I T T FETHT YT wfdeEer (THEsnE ) T M YA | F et aeft gt #
o gataor @it (361 T e R aEm F o yemaea et #1 TE #3732 9T T 1T
ALY FATAGHAT, 2006 F FTIT=ag F forg watawor (F@weron) afafaas, 1986 & arT 3 FY 37-4mT (3) F
erefir o T

3z o wataer gaTaT i st F vEer a9 gt g 7 e 1wy ant |
Tty aqaa I 3T & 3R Teg T a% qaiewer d9d wEarat & g o areaeft faew F o e
Qe o ATEAH F QL qYE F AT FT AT TATE;

A FETT TR T T 9T At i ST F fore watawr wei aiEar & ek g
ATTLTF THAT 2;

A el T A #, qRAT AFERT F Agaqu acal & 91 TP T AT qEiGE qeed |
TETET gt @ it qfREreETEt w1 e w97 a7 ot geara Gy o @ g, e iy e age qeer
Rl 7 e § TEa U HhT §F F qoATE FAT AGTF a9 g,

2770 GI/2022 (1)
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qq: AT, I qLRTE, qFtaer (@) e, 1986 F Raw 5 F Iu-fAww (4) F =y afsa
Tataor (F2ern) srfarfaam, 1986 (1986 &1 29) FT 4T 3 # IT-4IT (1) 3T IT-URT (2) F & (v) TRT
yaw AR T T FXd g I Aawt F fAEw 5 F 39-Faw (3) F @ (%) F wefiw Fifeq i srvar v
THTH FIH & TETG, AMhed H WG GCHE il qehreid qaiaeer UF a9 §ared it Jiag=ar geqis
1.3, 1533(3), aria 14 =, 2006,$ sfeg=mr # Fofafag o gerraT st & -

ST ATGAAT A-
(1) &7 4 #, 3987 (jii F) F wam oy, Aefota @ s, i -

(iii %) TEIT T&IT T TTHRF IT GR&T A5T & qai9d g 7 forg #2019 GXHIT FRT GFHT 79 HgTa737,
JIFI3F HTTRTS ST SATTeTFATSH & HIT Ot 539 ‘@ TRITT7750 1 Sfergfaa 47 747 § ar g7
FTHFAT AT TFT AT [ 97 T TRATTATH 3 efi7 GIaXT & SqHT [HATFATI] FT GIET FH 3
T ST 38 FTAGaAT § TAT FAFAT GHI-T1497T & J18%F [Fefaa § s g77-aq7 9¢ 39 g9 § T97-
HIAF T FIAEST H1 [T FIAT 8, Frg 3219 &< T ¥ '@ TRIITATS & &7 7 (3977 3737 e,
(2) rTeT H, -

(i) 7Z 1(F) F TTH, -

(F) & (3) #, -

() ATAIAT @A 9 & HEg H "> 100 FHIL @A 9T &4 F o 0, Ffetad @ smom,
T -

"FII F AATAT AT W@ G @A U5 F a9 H >250 gFIT G ugT &7,

(@) ">150 FHAL" Tefth, ofF ST reT F ¥ 9, "> 500 FHRAT" TAF, A2 T AT T 0,
(@) & (4) #, -
(%) IR-FAET @A F G99 7 <100 FFAT T IZT &7 F T X,

"TH AT GTT GZI F AT H THT GAT G2T G AT FET F AT AT THG GIAT GAT T2 F
TG H <250 gF2IT @7 ST 7

(@) "<150 gFAT" F TAHI, hT AT e F T U "<500 FTFRAT" F TfF, dF A o1 @
ST,

(i) 7= 1(31) F |, -
(F) =9 (3) #, -

(F) 7 FeAT (i) H, "> 50 HIATATE, TAH, A ST T F T G "> 100 AT Tl E, A
T 7T TG T4,

(@) F HE&AT (i) 3T ITg qataa wratsat w1 70 frar s,
(=) & (4) 7, -

() FF FE&T (i) ¥, "<50 AETe TiiE, 9 ST Ae F W 9T, "<100 HrETE T, AiEy A e
T ST,
(@) F9 FE&AT (i) #, -
(1) s <50,000 FFIT" orsg, Wefiah o< 3 FT =7 47 ST,
(I1) f&g (1) & "ot #, "& <50,000" @157, T 34T 33 7 &7 T sro; |
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(1) =9 (5) #, W FEAT (i) F AT, Mt w7 gear sawafta G s, sutq -
(i) HAT-TT qET T A9T TS TRAVTATH FT qeqiHT FHT w7 97 A0 F qRTdT F @47 9T
T
(iii) 7= 1(=) F T, -
() &9 (3) #, "> 50 ATETE" TeftRT, ST 3T arerd F AT 9T, "> 100 HTATE" THF, SAFT AT AT
T T@T ST,
(@) &V (4) ¥, "<50 AMETE’ Welia, 3 3T FeIT F w0 u, "<100 WAt g, d@iws o aqmw @
ST,
(iv) 7% 2(%) ¥ T, -
(F) T (3) #, ">1" WAHT ST 31 F DI T, ">2.5 "TA 1T AT & T TET [T,
(@) & (4) ¥, "<1" Tl ST 37 F o 9T, "< 2.5" TdiF AT 3 T AT
() &fs (5) #, Frerar O % warma, Rl o st G s, st -
"GgTT GET &7 F a7 AT gers Tt F ara FFd AT @I GRIITATSH FT FITAT AT
TRAITATS F [T f@erar &7 & 7917 219 77 97 757 &7 I3, FERI1a, {397 @337 arn
TIRT TR
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 20th April, 2022

S.0. 1886(E).—WHEREAS, the Central Government in the erstwhile Ministry of Environment
and Forests, in exercise of its powers under sub-section (1) and clause (v) of sub-section (2) of section (3)
of the Environment (Protection) Act, 1986 has published the Environment Impact Assessment Notification,
2006 (hereinafter referred to as the EIA Notification, 2006), vide number S.0.1533 (E), dated the 14th
September, 2006 for mandating prior environmental clearance for certain category of projects;

And whereas, the State Environment Impact Assessment Authorities (SEIAAs) have been
constituted under sub-section (3) of section 3 of the Environment (Protection) Act, 1986 for
implementation of the EIA Notification, 2006 at State level for exercising delegated powers to consider and
grant Environmental Clearance (EC) for all proposals under Category B;

And whereas, the SEIAAs have gained substantial experience over the past fifteen years in the EC
appraisal process and the process at the State level has also been made completely online through the
PARIVESH portal for efficient and transparent disposal of EC proposals;

And whereas, the Central Government deems it necessary to further decentralise the EC process for
facilitating clearances at State level;

And whereas, as on date, category ‘B’ projects, relating to national defence and strategic
importance with significant element of security involvement are also being appraised at the State level
which, the Central Government deems it necessary to be appraised centrally taking into account national
security concerns;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section
(2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986),read with sub-rule(4) of rule 5 of
the Environment (Protection) Rules, 1986, the Central Government, after having dispensed with the
requirement of notice under clause (a) of sub-rule (3) of rule 5 of the said rules, in public interest, hereby
makes the following further amendments in the notification of the Government of India, in the erstwhile
Ministry of Environment and Forests, number S.0. 1533 (E), dated the 14th September, 2006, namely:-

In the said notification,-
(1) in paragraph 4, for sub-paragraph (iii a), the following shall be substituted, namely:-

(iii @) Such Category ‘B’ projects, relating to the National defence or Strategic or security importance or
those as notified by the Central Government on account of exigencies such as pandemics, natural disasters
or to promote environmentally friendly activities under National Programmes or Schemes or Missions or
such projects which are inordinately delayed beyond the stipulated timeline as laid down in this
notification and also meet the criteria as laid down in this regard from time to time, shall be considered at
the Central level as Category ‘B’ projects;

(2) in the Schedule,~
(i) against item 1(a),—
(a) in column (3),~

(A) for “>100 ha. of mining lease area in respect of non-coal mining lease”, the following shall
be substituted, namely:—

“>250 ha mining lease area in respect of major mineral mining lease other than coal”;

(B) for the symbol, figures and letters “> 150 ha”, the symbol, figures and letters “> 500 ha”
shall be substituted,;

(b) in column (4),~

(A) for “< 100 ha of mining lease area in respect of non-coal mine lease”, the following shall be
substituted, namely:—

“All mining lease area in respect of minor mineral mining leases and < 250 ha mining lease area
in respect of major mineral mining lease other than coal”;
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(B) for the symbols, figures and letters “< 150 ha”, the symbols, figures and letters “< 500 ha”
shall be substituted;

(i1) against item 1(c),—
(a) in column (3),-

(A) in serial number (i), for the symbols, figures and letters “> 50 MW?”, the symbols,
figures and letters “>100 MW" shall be substituted;

(B) serial number (ii) and the entries relating thereto shall be omitted;
(b) in column (4),—

(A) in serial number (i), for the symbol, figures and letters “< 50 MW, the symbol, figures
and letters “< 100 MW" shall be substituted;

(B) in serial number (ii),—
(I) the word, symbol and figures “and < 50,000 ha.” shall be omitted;

(II) in point (c) in the table, the word, symbol and figures “to < 50,000” shall be
omitted;

(c) in column (5), after serial number (ii), the following serial number shall be inserted,
namely:—

“(ii1) Irrigation projects involving Inter-State issues shall be appraised at Central level without
change in category.”;

(iii) against item 1(d),—

(a) in column (3), for the symbols, figures and letters “> 50 MW?”, the symbols, figures and letters
“>100 MW?” shall be substituted;

(b) in column (4), for the symbol, figures and letters “< 50 MW?, the symbol, figures and letters
“< 100 MW shall be substituted;

(iv) against item 2(a),—

(a) in column (3), for the symbols and figure “>1”, the symbols and figures “> 2.5” shall be
substituted;

(b) in column (4), for the symbols and figure “<1”, the symbols and figures “< 2.5” shall be
substituted;

(c) in column (5), after the existing paragraph, the following paragraph shall be inserted, namely:—

“Integrated coal mining projects with washeries located within mining lease area shall continue to
be considered at Central level or State level, as the case may be, as per the extant threshold for coal
mining projects.”;

(v) against item 2 (b),—
(a) in column (3), the existing entries shall be omitted;

(b) in column (4), for the symbol, figures, words and letters “< 0.5 million TPA throughput”, the
words “All mineral beneficiation projects irrespective of the procedure for beneficiation” shall be
substituted;

(c) in column (5), after the existing paragraph, the following paragraph shall be inserted, namely:—

“Integrated mining projects with beneficiation plants located within mining lease area shall
continue to be considered at Central level or State level, as the case may be, as per the extant
threshold for mining projects.”;

(vi) against item 7 (a),—

(a) in column (3), for the words “All projects”, the words “All new projects” shall be substituted;
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(b) in column (4), the following shall be inserted, namely:—

“All expansions projects, including airstrips, which are for commercial use.”.
[F. No. 1A3-22/10/2022-IA.11T]

Dr. SUJIT KUMAR BAJPAYEE, Jt. Secy.

n was published in the Gazette of India, Extraordinary, Part II, Section IIL,

Note : The principal notificatio
sub-section (ii), vide, number S.0. 1533(E), dated the 14th September, 2006 and was last amended,

‘ vide, the notification number S.0. 1807(E), dated the 12th April, 2022.
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